CENTRAL AOMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 31 of 2003

Jabalpur, this the 2nd day of April 2003.

Hon’'ble Mr. R.K, Upadhyaya - Membar gud-nv.)
Hon'ble Mr. A.K. Bhatnager - Member Judicial)

STEVEN RAOQ

S/0 SHRI J. RAO

R/0 YADAV MOHALLA, RAMPUR .
DISTRICT- JABALPUR = APPL ICANT

(By Advocate - Mr.Aditya Sharma)
VERSUS

1. THE UNION OF INDIA
THROUGH THE SECRETARY
MINISTRY OF DEFENCE
NEW DELHI

2. THE DIRECTOR GENERAL
OF ORDNANCE FACTORY
BOARD 10-A
SHAHEED K.B. ROAD.
KOLKATA - 700 001

3. THE GENERAL MANAGER
GUN CARRIAGE FACTORY
JABALPUR ~ RESPONDENTS

ORDER QORALI
BY ReKeUnadhvaya, Menbgr @Admy ,2_;

The learned counsel for the applicant states
duplicate ‘
that he has not been supplied/copies of the orders
also
passed against the applicant., He has/mot been supplied

‘duplicate ,
thec&ies Of other relevant material Telated to the
€nquiry proceedings, He, therefore, urges that the
duplicate
respondents be directed to supply him the /fcopies so that
he canp file a fresh petition on the basis of these

materials. In the facts of this Case, the Ppplicant is

Contde.4 /24



lmi

s8,the applicant Complies
with our directiog, the respéngent No

duplicate of orders
Supply him the/copie S/an

K Bhécna gar) (ReK, Ubadhyaya)
Menbe r (Judic ial1) Member (Admv,) 4
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